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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH
AT NEW DELHI

ORIGINAL APPLICATION NO 490/2025
IN THE MATTER OF:

SURENDER ... APPLICANT
VERSUS
STATE OF HARYANA & ORS .... RESPONDENTS

REPLY ON BEHALF OF THE RESPONDENT NO 14 SUDESH DEVI,
SARPANCH, GRAM PANCHAYAT SALHAWAS, RESPONDENT NO. 16
OM PRAKASH, RESPONDENT NO. 17 DEVENDER, RESPONDENT
NO. 18 ASHOK, RESPONDENT NO. 19 BIJENDER & RESPONDENT
NO. 25 SUKHBIR TO THE PRESENT OA NO 490/2025 BEFORE THE
HON’BLE TRIBUNAL

MOST RESPECTFULLY SHOWETH:

PRELIMINARY OBJECTIONS

1 That at the outset. it is submitted that the present complaint is a motivated
one and is filed with a malafide intention without any basis by knowingly
making false and incorrect statements and in utter disregard ol tacts

therefore. the complaint is liable to be dismissed with heavy costs.

2. That the Rajiv Gandhi Stadium is built up on the land of Gram Sabha
Village Sahlawas. Rajiv. Gandhi Stadium is looked afier by the local

committee and Sports club Sahlawas which is a group of retired army
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personnel who considering the need and importance of sports. also

organized sports event for children of the village.

That in the midnight of 24.05.2025 (Saturday) due to hcavy story 5-6
grown up trees fell down on the racing track of the Rajiv Gandhi Stadium
due to which could resulted in causing injurics to the sportsperson and
athlete who were on the track. Therefore, the respondent no. 16 and 17
who are also member of the local committee appointed by the villagers.
due to urgency, without informing any authority. cut down the felling trees
which were extending to the track as well as transported them to some
other place, with the sole motive and intentions from preventing injury to

the sportsperson and athletes.

That due to heavy and long trees. the respondent no. 18 and 19 who are
BPL card holder, were hired by the local committee for cutting down the
felling trees which were extending to the track. The respondent no. 18 &
19 are daily wage workérs are being impleaded without any reason in the
present complaint. It is stated that the respondent no. 18 and 19 had no
knowledge that the trees were being cut down without any permission

from any authority.

That the respondent no. 25 who is also resident of the village, was asked
to transport the said heavy and long wood logs [rom the track to some other
vacant place of the stadium for salety of the visitors, It is stated that the
respondent no. 25 had no role in cutting down the felling trees which were
extending to the track. The respondent no. 25 was asked by the local
committee to shifl the felling trees from the stadium 1o some other place
for which, the respondent no. 25 was paid his remuneration by the local

committee. It is stated that the answering respondents does not have any
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intention of selling the timber as had been alleged by the applicant Further,
the intention of the answering respondents are cvident from the fact that
the timber are still lying in the vacant which could be inspected by the

Hon ble tribunal at any point of time.

That respondent no. 16 and 17 are ex-army retired personnel who are also
registered members of Sahlawas Sports club. The respondent no. 16 and
17 are maintain and looking after the Rajiv Gandhi Stadium. The
respondent no. 16 & 17 had been implanting trees in the vicinity of the
Rajiv Gandhi Stadium since last many years. Registration dced of the
“SPORTS CLUB SAHLAWAS” registered under the society Act is

attached herewith as Annexure A for perusal of the Hon’ble Tribunal.

That the applicant had filed a false and frivolous against the answering
respondents as the applicant does not like respondent no. 16 & 17.
Therefore, the applicant in collusion with the Chetram had filed the present
complaint against the answering respondents before the Hon’ble tribunal.
It is stated that Chetram is the president of the sports club Sahlawas who
had some personal grievances with the respondents. Hence. Chetram had
deposed falsely before the Hon'ble court with the sole intention to settle

his scores with the respondent.

It is submitted that the Respondent no. 14 Sudesh Devi. Sarpanch. Gram
Panchayat Salhawas is dedicated towards the development of the village
and had been responsibly fulfilling her duties towards the village and its
environment. It is stated that the respondent no. 14 had tried to maintain a
green and peaceful environment in the village by planting trees as per
government policy as well as without authorizing any cutting or felling of
any tree as alleged by the complainant in the present complainant. Apart

from that, state level and national Tevel game cvents are being oreanized
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by the answering respondent no. 14, 16 and 17. The said respondents had

also played an important role in maintaining handball ground. football

ground. indoor gym cricket ground and race track for sportsperson and
athlete. It is stated that the allegations levelled by the complainant are a
concocted story cooked up by the complainant as all the answering
respondents had not committed any such act which could give rise to any
penal action or investigation against them. It is also stated that on the day
of incident, the respondent no. 14 received information regarding illegal
cutting of the trees due to which the respondent no.14 reached to the spot.
After that, the respondent no.14 met respondent no. 16 & 17 who were
already present on the spot and they informed the respondent no. 14 that
4-5 trees had fallen 01.1 the track due to heavy storm which could cause
injury to the visitor if they are not removed from the track. However. due
to urgency and safety of the visitor, the respondent no. 16 & 17 without
informing any authority, hired respondent no. 18 & 19 to cut down the trees
so that they could be removed from the track. Original photographs of
the plant implanted by the answering respondent are attached
herewith as Annexure B for perusal of the Hon’ble Tribunal. Original
photographs of handball ground, football ground, indoor gym cricket
around and race track for sportsperson and athlete being maintained
by the answering respondent are attached herewith as Annexure C for

perusal of the Hon’ble Tribunal.

That it is pertinent to mention here that the respondent no. 14 stopped the
work done by the respondent no. 16 & 17. Thercalter, the respondent no.
14 had kept the wooden logs in a vacant place ol the stadium. Therealter,

the respondent no. 14 informed the DSO in forest department.
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10.That the allegation made in the complaint is that the deliberate and illegal
felling of approximately fifteen to twenty fully grown. decades old trees
inside the Rajeev Gandhi Stadium at Salhawas on 22.06.2025. It is stated
that there is no cogent proof of allegations levelled by the complainant
against the answering respondents. The present complaint is made with
ulterior motives to harass the answering respondents by misusing the due

process of law against them.

11.That the applicant had filed the present OA just to harass the answering
respondent who has nothing to do with the alleged incident. It is stated that
the answering respondents are being falsely implicated by the applicant

without any rhyme and reason.

12.That the answering respondent had duly cooperated with the committee
constituted by the Hon’ble tribunal vide its order dated 24.09.2025. It is
stated that the answering respondents had always answered to the query
raised by the said Joint committee. The respondents had maintained the
status quo of the spot after the passing of order dated 24.09.2025 by the

Hon’ble Tribunal.

13.That the applicant had concealed the true and material facts betore the
Hon’ble tribunal as nothing as alleged by the applicant had happened at

any point of time.

REPLY TO SYNOPSIS

That the contents of synopsis of the applicant are wrong, alse and denied
except which are matter of record. It is denied that that the grievances arises
out of the brazen , deliberate and illegal felling ol approximately fifteen to

twenty fully grown, decades old trees inside the Rajiv Gandhi Stadium at
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Salhawas on 22.06.2025. it is denied that that the cutting was done in broad
daylight, in the presence of villagers, without any prior permission,
sanction, or approval from any competent authority, and in complete
disregard of the statutory regime under the forest (conservation) Act 1980.
the Haryana Preservation of Trees Act 1971 and the Lnvironment
(protection) Act 1986. It is also denied that it amounts to a direct violation
of constitutional guarantees under article 21. which protects the right to life
with a healthy environment. Article 48A. which enjoins the state to protect
and improve the environment, and Article 51A9g), which casts a
lundamental duty upon cvery citizen to protect and improve the natural
environment. It is denied that the issues raises a substantial question

relating to the environment under schedule I of the NG T Act, and thus

squarely falls within the jurisdiction of the Hon’ble Tribunal.

[tis also denied that the incident dated 22.06.2025 whereby tully matures
tress inside the Rajiv Gandhi Stadium were axed and carted aw ay. was not
an act of necessity or sanctioned public development but an unauthorized
and clandestine operation undertaken in defiance of law. 1t is denied that
their destruction has created a vacuum in the ccosystem ol the area.
exposing the land to greater heat, dust, soil erosion and biodiversity loss
and depriving villagers of the valuable environmental services that those

trees provided free of cost.

Itis denied that that investigations and direct accounts from villagers reveal
the involvement of named individuals in this cnvironment crime. It is
denied that the cutting was allegedly orchestrated or sanctioned by the
Sarpanch of the village Smt Sudesh Devi, who as the elected head of the
gram panchayat was duty bound 1o protect community resources but

instead misused her position of trust. It is wrong and denied that she was
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assisted in organizing the felling by two of her associates namely Om
Prakash and Devender who arranged man power and endured disposal of
felled timber. It is wrong and denied that the physical cutting was carried
out by three men namely Ashok. Bijender and Anand who were directly
seen chopping the trees with saws and axes. It is wrong and denied that
once the trees were felled, the wood swiftly removed from the site by a
truck driven by one shri Sukhvir thereby establishing that the act was pre-
planned with proper logistics in place for transporting the timber. It is
wrong and denied that the entire sequence of events was witnessed by local
residents shri Chetram and Shri Naresh Kumar who personally saw the
felling and loading of the logs onto the truck. It is wrong and denied that
both eye witnesses are ready to depose and have consistently stated that the
felling was carried out in the presence and with the knowledge of the
Sarpanch and her associates, and that no official permission. order or public
notices was ever displayed at the site. It is wrong and denied that their
testimony underscores that this was not an anonymous or untraccable act
but an organized and willful destruction of public green cover by those who

were entrusted with its care.

It i1s wrong and denied that the motive behind this illegal felling was not
public welfare but greed and profit. It is wrong and denicd that large
quantities of timber of significant market value, and the entire act was
executed to convert this public resource into private gain by selling the
wood. Itis wrong and denied htat there was no danger posed by these trees
to life or property nor was there any sanctioned constructions or
development requiring their removal. It is wrong and denied that that the
secrecy of the operation, the absence of legal sanction, the dayvtime cutting
and the immediate transportation of logs all point towards a malafide intent

to quickly monetize the timber before authoritics or villagers could
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intervene. It is wrong and denied that the community had gained nothing
from this act, while the perpetrators enriched themselves by

misappropriating natural resources that belong to the public.

[t is wrong and denied that the legal violations are manifold. It is wrong
and denied that the act has violated the fundamental right to life with
dignity under article 21. as recognized by the Supreme court in several
judgments that have included the right to a healthy environment within
article 21. Tt has undermined the directive duty of the state under article
48A and the fundamental duty of every citizen under article 51A9g). Itis
wrong and denied that the destruction is therefore not merely a breach of

statutory provisions but a betrayal of constitutional trust.

It is wrong and denied that the applicant compiled clear and compelling
evidence to substantiate his casc. It is w rong and denied that the
photographs taken immediately after the incident depicts stumps and
freshly severed trunk at the Rajiv Gandhi Stadium leaving no doubt as to
the unlawful cutting. It is wrong and denied that the cye witnesses accounts
of Shri Chetram and Shri Naresh Kumar provided direct human testimony
confirming the identity of perpetrators and the sequence ol events. It is a
matter of record that the incident was also reported in the widely circulated
Hindi daily “Amar Ujala” on 30.06.2025. corroborating public awareness
and concern about illegal felling. It is denied for want of knowledge that
the applicant had submitted a written representation on 28.07.2025 10 the
Haryana Forest department and the district administriaon, formally
requesting urgent action including registration of FIRs. iny estigation,
seizure of timber and compensatory plantation. However, no action

WhalS()CVCI' was taken.
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[tis wrong and denied that that present case is therefore a classic instance
where doctrine of environmental jurisprudence must be applied. [tis wrong
and denied that the public trust doctrine has been breached since trees. as
community resources, were illegally appropriated by those in power for
private gain. [t is submitted that the contents of preliminary objection may
be read as part and parcel to this reply and the applicant had filed the
present OA on concocted story and to substantiate his case, the applicant
has to file cogent evidence. Further as per the above statement. the present

does not fall within the jurisdiction of this Hon ble Tribunal.

REPLY TO PRAYER CLAUSE:

It is stated that the prayer clause of the present synopsis of the OA is based

of false and fabricated as such. the prayer clause is liable to be dismissed

by the Hon’ble court with heavy costs imposed upon the applicant.

PRAYER:

It is therefore most respectfully prayed that the Hon"ble Tribunal may be
pleased:

A. to dismiss the present case filed by the applicant in the interest of

justice.

B. To pass any other order which this Hon’ble court deems it and pro

-

—

on the facts and circumstances of the present case. Q &\\u‘n z Py /
-

/

HL 44,4,,,4 —~

' HARYANA RESPONDENTS

sley)”

DATED 5|34 THROUGH

)
VIKRAM SINGH & ASSOCIATES
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ADVOCATE
CH. NO. 105, DISTRICT COURT COMPLEX
JHAJJAR, HARYANA

MOB-9729620863

EMAIL-VIKRAMDABAS247@ GMAIL.COM

VERIFICATION
Verified on | ghwthis day of March 2026 at Haryana that the contents of the

above reply are true and correct to the best of our knowledge and beliet.

Nothing material has been concealed therefrom.

Fq o ekl s

W RESPONDENTS
(5L '

s

) B
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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL

BANCH DELHI AT NEW DELHI

Original Application No. 490/2025

IN THE MATER OF:

Surender ...Applicant
VERSUS

State of Haryana & Ors ...Respondents

Affidavit of Gram Panchayat Salhawas District Jhajjar
Through its Sarpanch- Sudesh Devi, Haryana, the above

named do affirm and declare as under:

1. That the Deponent is Respondent No. 14 in the above
titled Original Application and well conversant with the
facts of the present case and competent to sign and

swear the affidavit.

'-,;3’"‘*“ ,,,,,

J 2 The accompanying reply has been drafted by my
G N

A Ve
£ NN . :
isel under my instructions, and the contents of
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the same have been read over and explained to me and
explained in vernacular language and 1 have
understood the same which are true and correct as per
my knowledge and belief. No part of it is false and
nothing material has been concealed therefrom.

3. That this is my true and correct statement.

s Deponent

N,
AN

/< Verified:

'~ That the contents of para 1 to 3 of above affidavit are true

andcorrect to my Knowledge. No part of it is false and

nothing fact has been concealed therein.

Date : 43R4

sy
Place : HARYANR — D
% \‘\r“&':‘l"':';‘.{ - {NDIA A
S:frch):an (Haryand
sulsh”
ot I
e (0

) —
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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL

BANCH DELHI AT NEW DELHI

Original Application No. 490/2025

IN THE MATER OF:

Surender ...Applicant
VERSUS

State of Haryana & Ors ...Respondents

Affidavit of Sh Om Parkash S/o Mahtab, Village and Post
Office Salhawas Tehsil Salhawas, District Jhajjar
(Haryana), the above named do affirm and declare as

under:

1. That the Deponent is Respondent No. 16 in the above
titled Original Application and well conversant with the

facts of the present case and competent to sign and
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2.The accompanying reply has been drafted by my
counsel under my instructions, and the contents of
the same have been read over and explained to me and
explained in vernacular language and 1 have
understood the same which are true and correct as per
my knowledge and belief. No part of it is false and
nothing material has been concealed therefrom.

3. That this is my true and correct statement.

& /\ A A )L,,/L
TR Ve

% L%
% -/._ "‘“ ’.{;

" Verified?
‘That the contents of para 1 to 3 of above affidavit are true

and correct to my Knowledge. No part of it is false and

nothing fact has been concealed therein.

Date : 14)3)&¢ ﬂw/ odad_

Place : HARY VA ?ETED Deponent
DEEPAK KUMAR

Advocate & Notary
GOVT. OF INDIA
JHAJJAR (Haryana,
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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL

BANCH DELHI AT NEW DELHI

Original Application No. 490/2025

IN THE MATER OF:

Surender ...Applicant
VERSUS

State of Haryana & Ors ...Respondents

Affidavit of Sh Davender S/o Rajender, Village and Post
Office Salhawas, Tehsil Salhawas, District Jhajjar

(Haryana), the above named do affirm and declare as

under:

1. That the Deponent is Respondent No. 17 in the above
titled Original Application and well conversant with the

facts of the present case and competent to sign and

e SWEAT the affidavit.
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2. The accompanying reply has been drafted by my
counsel under my instructions, and the contents of
the same have been read over and explained to me and
explained in

vernacular language and | have

understood the same which are true and correct as per
my knowledge and belief. No part of it is false and
nothing material has been concealed therefrom.

3. That this is my true and correct statement,.

=2

XAV Deponent
. . ‘o Fl)E
-~ Verified.'-//

Théf ';cl'i‘éi%ontents of para 1 to 3 of above affidavit are true

and correct to my Knowledge. No part of it is false and

nothing fact has been concealed therein.

Date : )3} m‘;%%é =

Place : ysRyanea cEPAK KUMAR __—_
Dxdvocz.ate & Notary

JF INDIA
GOVT. OF IND
1A JAAR (Haryand)
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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL

BANCH DELHI AT NEW DELHI

Original Application No. 490/2025

IN THE MATER OF:

Surender ...Applicant
VERSUS

State of Haryana & Ors ...Respondents

Affidavit of Sh Ashok S/o Jit Ram, Village and Post Office
Salhawas, Tehsil Salhawas, District Jhajjar (Haryana), the

above named do affirm and declare as under:

1. That the Deponent is Respondent No. 18 in the above
titled Original Application and well conversant with the

facts of the present case and competent to sign and

swear the affidavit.
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the same have been read over and explained to me and

explained in vernacular language and 1 have

understood the same which are true and correct as per
my knowledge and belief. No part of it is false and
nothing material has been concealed therefrom.

3. That this is my true and correct statement.

FE

Deponent

N4

3—-

é/ «‘“}}‘

' 'That the /éontents of para 1 to 3 of above affidavit are true

3N vy
L-aa:-

'and*‘f:orrect to my Knowledge. No part of it is false and

nothing fact has been concealed therein.

o
Date : 1H|3)4
Place : yaryaN#A Deponent

}5_‘“

) !'\ u \‘Ol lV\]
O T, OF INDIA
Jhmdim (Haryandi
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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL

BANCH DELHI AT NEW DELHI

Original Application No. 490/2025

IN THE MATER OF:

Surender ...Applicant
VERSUS

State of Haryana & Ors ...Respondents

Affidavit of Sh Bijender S/o Ramphal, Village and Post
Office Salhawas, Tehsil Salhawas, District Jhajjar
(Haryana), the above named do affirm and declare as

under:

1. That the Deponent is Respondent No. 19 in the above

wff('?-"\;,i*\{ltled Original Application and well conversant with the

X¢ of the present case and competent to sign and

the affidavit.
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That pkf%;j’contents of para 1 to 3 of above affidavit are true

185 no

2.The accompanying reply has been drafted by my
counsel under my instructions, and the contents of
the same have been read over and explained to me and
explained in vernacular language and [ have
understood the same which are true and correct as per
my knowledge and belief. No part of it is false and

nothing material has been concealed therefrom.

3. That this is my true and correct statement.

G

Deponent

and correct to my Knowledge. No part of it is false and

nothing fact has been concealed therein,

(of o -
Date : 14)3}% - %%%\
Place : waRyang ffi 'HTS iL Deponent

DECPAK KUMAR
Advocale & Notary

GOVT. OF INDIA

JriadJAR (Haryana)
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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL

BANCH DELHI AT NEW DELHI

Original Application No. 490/2025

IN THE MATER OF:

Surender ...Applicant
VERSUS

State of Haryana & Ors ...Respondents

Affidavit of Sh Sukhvir S/o Kirpa Swami, Village and Post
Office Salhawas, Tehsil Salhawas, District Jhajjar
(Haryana), the above named do affirm and declare as

under:

1. That the Deponent is Respondent No. 25 in the above

titled Original Application and well conversant with the
iy
i ?(:’ T‘

facts of the present case and competent to sign and

vy

- »
& -' —:P
a—-"‘

Tar the affidavit.
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2.The accompanying reply has been drafted by my
counsel under my instructions, and the contents of
the same have been read over and explained to me and
explained in vernacular language and 1 have
understood the same which are true and correct as per
my knowledge and belief. No part of it is false and

nothing material has been concealed therefrom.

3. That this is my true and correct statement.

AN &
O N Deponent
it Verified:
A ot}

‘That: the contents of para 1 to 3 of above affidavit are true
and correct to my Knowledge. No part of it is false and

nothing fact has been concealed therein.

¢ ANONN—
Date : 11)3)84

Place : HARYNG STED Deponent
- i U4[BIRe

o Late & Notary
Gty T O INDIA
JHALIAR ‘Haryana)
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e u—
AV Te work for promaotion o “sports and healtl cire s

NV Lo raise o oy tunds or reaperty from Central !-"*'»""Ilf‘"ﬁ'l" Sate Govern, 4’1‘:. |
Nat-povertment apencies, chantatle st by wav of donatinns or Lrenis or
camtiibution o by twhing loan from pubdlic and private financia inshitutions . The
tunds, prepenties, assets amd all other resources, present and futaze, of the Society
shall be wiilized Tor any o all the purpises ar ohjeets ol the Society as stared above
and alsa tor all other similar activities in furtherance of tdeals of truth and non-
vielenee,

Conditions:-.
D e mcome and property of the saciety shall be av;‘l.ed selely towards the
matinn of the olbiedds of the SOCIEtY 35 S0l 'rn.l,m the Memorandum of .
dseniation, and na parton there of shall bs nzid of rransiarced directiy ar
irdirectly by wary of divicend, bonus of otberaise by ey of prehlit ta the
mwember of the socisty,

1} Mo rrember of e Sovarning bady of the sor ety shall be appointed to any
solaried office of the sacialy mambor of the povemning tody except
repayment of cut of packes expenaes and infered on money leat of rant
for premoses f demises to the sc

iii) The wetiely, by iy constitution s requires tooapnly iy profits, iF any or
Qb ramE n promcling, ils ehiecly

iv) Huz an the winding up of dissolution of the sotiety there remains after
satisfactian b zll its cdedts asd lahilition iny progerty whatsocyer, the
samz2 shall not b2 pad 1o or distniboted among the mzmbvers tha saciety,
but shal: ke piven of transferred 10 some ather o wlitution having objscts
swnilar e objects of the socisty 1o he determined by the members the
spciety et'or Eefare the time al disvalution, H J—— “

> P “
: 'r: n-t.‘ [{Y Treasavgr
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Annexure - 3 .3

|
= . : (] = ; N 1 . ) . - 1 ‘f' | 5
Bylaws For A Society (Muli-Purpose) Without A Collegium |
ST Name of the Society SPORIS CLETESATLIIAWAS ‘
IName approved by District Registear, Firm & Sociery, !
Rewand Vide Meaa New 202882 007855, Dated 27,12,2023) |
02 The Registered Office iy Mo, VIO Rost i Resward - 124002
3 The Saciety <hall carry out iy majar achivitiog I the State Haryana, o feward Distt
4 Nemboership:
¥ The Socwty shali ha il 900 sembiars incliding the founder
b The Socwety shall have o masimum ol 900 sembers including the fo
TEMDECS angnal suliiniters
2b thgibiliy: i order to e atmitted as o sembser of the Socioly, o gerson
Whastbe 21 vears of age an the ¢ate of admissian
5 A
Should cuZscome ta the oy and ahpocts of the Sju‘_l-‘_‘f'.u ,
ULt vt deposited the adninion fee and snnual soubsoription fee anid
iusl nel e arrcars of pagpiment of such lee an oo the date of annusl
peferal meeling o Lontinung as a4 member
o Must rot be an rwivent and of yrsacnad mind and
Vo Rst not Rave Cesn convicled of an offence involing morsl tuspitude
invGlving anprisonment of ans wear ar oo
3t Mindsf Types [ Categories of Members: The Saciery shal comsim: of foyr
S ErEAT CERTAINCES O MeMmSats 45 UNcer
I Tounder Membinrs = 5 memtsr who has béen admitted as a founaae
memaet at the fene of registratnn of the Sooety and has paid the
reguisite memesraniz fee o the ooty The numhar of founder
masrmbers shal! not esceed 100 The foundzr members shall alio b
eerned o Save become Lo Memoers ul the saciaty ang shall nave 1
polege of EEing members of e collgiam withaur elect an, 1N Case
the torad umber of members nf the socieny excpers 000
Life Membery - A pervon oy Be admitted as 4 o member a0 payment
04 1he o tileeed fesimn, anied wuch fiefyan thall LONUN e 2 D Lhe rgmbey S ‘|
b UWiee S0 L"" frin ll!'. n‘l‘cf. e [Ulul n““”“u, ol “f“ |||l_|”l|¢'c‘ ‘J‘.‘l? sEntinus ' \

Wbt the nembes of e wociety tor s Mo e tatal muvber of

Focrriba=in sl s v ed G

i Grdinary Member = 1o Socmty shall bave o ol o 14 ._nd,[-jff‘\
erribes s vl sliall continue 1y ey e membership only s I~.}r";"”;. o
Ty Gle not i aitegry, of PRIt Ol then annog) SUDSCHPUON e An

SFnary sl dy i athimittes] gy o Tenrg Inumt.wl say, fon 4 peiioa

P et \

i ".'KF‘”‘" o
d 7 1

| : _ v SPDrte Clup Salhawas

ARG BRI

i T
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O two ta fye yearis), as lh-‘ 452 may be, ang they will tease to ke 4
member of thp sariety 0n completion of h S lenure, unless it s rencwed
by the Governs ng body for another tonyra

V. Honorary Member - Tra Goversing Body may almit individuals of
tistinguichea zlent and merit o whose 3soriae on is deemed to Lo
oenaficial to tha Sty or wno has rendorbs servicos of o urstanding
merit 1 the Society or wha i5 @ distirauiched o s ol 1ediy or ary other
teunriry a8 Honorary fMamzar of (he Soc; By, after chlaining coasent of
tha individual withe gt payment af any rmembersnig o uuh--np' on
The numher of such arorary merrbers 3930 nol cezped 1. Tra 14 mrdr,
members shall be entitled =5 anend the mectings ars contrbte ty the
tEhDeratans but shall nave ro Hght 1o vate,

4} Membership Fee & Annual Subiscription:
b The fees for mambership of the Sae ehy e B annual subscsiption

sl be gs enzer

As may be deeided Ty lhz ‘ml. u.h m Ilu. Ty | I..xvn'

———

otd h[- U e baer i Al \L"sCfI'WHUI"

NG | ; I .
() | Feunder Members TS Nil |

(2 Life Meniber s R B -
(%) 'lilruzllx;r;- Mot [ R, s [ Re 2n -

4y Horomn Menrber S

EThe paymient ol aneasl sabies aption of 3 mramber <h!l bezome due ag
an tha 1M of Al ol ey yowtear, 1

Ayt ;1.:"1 latest by tne 307
clivrz cfsuchyear The rrombessiniz ol g dosyy It member shall be
dovared to ta prder TLIRRNSISN Siter the dye zatz (307 ung) ang
sucrrmemter shallnst bz entrzd 13 2ast g eote d.."in}; the electicns
chtra Society veld aftes 17 Jly o 1ra s poar

i, The scezension of rremseshin on account of default i payieng of
e aniuel subscription may be revokad after they tloares the o a-qul-
witn along with 184 mterzen ad e Aot poyvable. Howavar, Lo
shall net be eligible 1o tast ms yora inany electon haeld Hueing the
rerranger of the financial year. g ‘

(f
) [f
; l\

5)Admission Procedure lfer memters other than the suhsmhcf{? \

I The admission of 5 RELEON A58 miember of the Society shall pe du-
Cuverning Bogy from time to time.

Secrela Treasurer 7
-1~ — Cr S
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i A ingdiadual wiling to be a memzer of the Society has (o submit agplication
in prescribed form, along with supporting documents to the Secretary Suly
Siltedin and simed and recermmended by a tegutar members of the socety,

' The Secretary shall examine the applcatmn and place the same tefore the
Gavernimg Bady for a dacision

v The Governice Dudy maw accep: or reject the application and the decision of
thee Govern n;-; ody 0 this regard shal e finall it '::lwiill nnt be tound (o

assiza any reason borits dedision,

Vo The agproval of the Goverming Body shzlt te intimated to the rmember, theie

rames shall be entared in the register of Memners, 1o be mantained n such
a manne: & form as ;:‘t""..’hbfl‘l ynder the Haryane Socelies Begistration
aned Regulation Tutas, 2082 and tefshe will hedssued an lgentity {':. 4 of the

) ’F‘l‘y.

] tgentity Card for cuery member: Tusry pernn admitted a3 3 member will be
ptaed 35 idnntily €273 tontaieong hisd ber photograpn, brief particatars, ond
memtership category, duly sigred by the individual Mamaar and the Genera’
Sacretaty Hf tha Saciety,

-4

} Highty & Obligatizns of Members:

~ne of
1Al tee memoars of the Saciaty shall Se bound by the rates and regulatiens o

the Sotizty @5 contanes in s by-laws ana anendes from e to b %
| Eyery member, oxcol a0 Fonorary membern, shall hiy's 3 pighl 1o TSl /e
wato al tha elerrone of the Saoety provided such member i a0t s delauiter
i sagment oF amy dues of re Govarning and the annuzl subscristion {cr a
peraas of three menihs x-;--.wx-nJ ha due d

ot

e
i

I Every member of 102 Sodeny hall have tng right 10 oinspect the books af
srrounts, hooks ;::-nt:.m:",:; thir minutes of proceesdiegs

of the pansral

Mt as5, merlnEs

A e Gawerning 2oy and repiates of membess of the
AOCEly SN any WwWorsing day B4y c§"-.‘ s notce of soven days,

Vo Eweey mmember shall inform the Sotiely 3bout any changs (0 their asdres.,
whicl shal b duty recoreted 0 the register of mambers of the Socety ana

- the Sucksty shall ssu2 a freshildzotity Coard Lo such membker.
’ &) Cessatian of Memberskig:  Any carsen admilted as 3 member stall cezse

ro oo g memznge of the Sadiety ia the fellowing ewents:

I Attracts the provisiung eontained in Section 22 of the AcL
1.

Uparn higf Reracting contrary 10 the aims and objectives of the Seciety . \\j\\
1 Member being found guilty ef 3 financial mi LUpLIe p"la ian ot thp ‘u dg --,, e ; \\
SOy 3 '*‘

o Ugon indictment and directions for remgeal by (he Dtslz(Ly[Ru
Fepistrarf Fregistiar Gereral of Soci21iey

W
A HunGrary inember sholl Ceose o be g member o the S‘Nw
Governmg Body, decides su by Pussing a resolution in this behals

|4

i) zathavds

surer
C6 oV

’ pOr“
P.’?;,dwt Lluh ba”]a\vas

il S B
- B Treasurey
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3.

I Ths Geer

L Farand mzetmg al the Gerery Body,

INC A wesling al the Genergl 422y may also &

V. uoram for ok

Vi

General Body:

1 Lvery persan adm Mned A o mamher 5 A be 3 memzar of the
General Bady of the Saciery

vote far the ez

Cantl shall be entitian 1o aql ther
2eion of the Gaoverning o

dorly ¢f the s Saciety unlegg

they @ in arreges of Lavment ol any dues of tha Society,
inghuding the ann nual subscrigtion,
21 seery member chall ¢y hisshier vorp Moperson and no zroxy

AT sRal b 3 gweer !

Meetings of the Goneral RBody:

0 M ng nt trhe Gl\nerai !_;’“d.r.‘:[ the e ";l‘f" will Le Field s _”-‘ﬂ Whier reaujres
H uJ

Firwevers 3t last gag meeling of tha Gzaaeral Nady of the sociely, ca'led a5 the

AnnCd Grreryt Mecting (AGA will L beld i @ year, within vix montns of the

ook rRa 3 o
Ciorwer gt the fimansjzl vear bor cansideration and o silagzticen of Zuly audite
cusiness al

Aannuzal accocnts af the AETRTE T adcition te tranaclion of any r'thu
the SGowty 25 may bre rag
rang Gogdy

Juired

of the sucety may corveno an extra-crdinary meating of e
Cue notice as prescrined
D WHen feguiition
" af the

General Bogy of sy «o SEty At gny tme aller giv ITH
regenzl of

fram ot legst 1710

hersunder, pishaer 0T e v han &5, ¥e o
mraseny far fonering cych meeting,

o

long wih

memIsrs et the Genersl B
clear nistica of o legst 19 days aleng with
173 ¢ e bivines ta be iR Ilted dase, tr.'.:- fovanye pf the

“the Geazral Body A e ey of surh notice

& COpy ol The
meenns wall e zieen o 1he meme
el be eaZoried ti the Distact Ry gl

convened ot @ shorter notice, (f

dgreed 10, by 3 rajority 131 least atoes 50% --I‘ the totel mambers) of the
nu-rr-hert af the Genarg! dody

meeting ol the General Eody wiil be 40% of 12 tolal memters
entilied lu wdtz ana presant i person, sublEzt a minemuorm of § four mempers, in
Lbse 0 & mieeling afiuned fas want of fucrum, the quar™ far the adjcusngd
mechig whal ~or than 10% of (12 101 Pmembers, 5y bzet e a ming mam
al trree, The Geperal gady shall ge tomgpa 2fenl 19 transact o) busingss i such
SFjaarned rlecling eaept the consideration of 20 Spetial Aesclulion. PT
5,...1.1: r"”...lu et can be passid in sucs adjeurned mept iy, enly (i at legde 15N,

of the 1ar, memoers of the Saciely arp mesen) ’f" ", g !

e SrGctrdings of ail meetings of the Genersl Body will be recordid | fin the
Trster-book thaund o mnlocae leayves) mantained - warately for tht‘ L‘Ll!\* 3
by 12 SUCh minutes will be SIened by the Chama: vot the! ﬁ.w“h;&
'l’!n(y".«["l‘.;lulr'lg AN S

S lary and

Ly frmv “-. T!raiu(
~ ol e
jo, Lj_j e
dlbgm s *Ports ¢ )
dlbiaw [ T J.Ji} "J““'VI, Ports Clug ‘bd“"a\f\'aﬁ
4 ,_l,,,,, C .y -
Seg rerary T’easurer
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4, Powers, Functions & Duties of the General Body -

Lo Tosude the Scaety in determining and Tulflling its a s and cbjects.
i\ Th deaide pohoy matters such as change of nams of the souiely, amendment
a the Memozandus of Assaciation and the 2y-aws of the seaety, approyval

cl annual accounts of the seiely, approval for disposal of immovable assets
af the society 0. and all suck nther acls as may Lo required under the
Haryana Registration and Regulation of Socicties Act & Aules, 2017

. Toelect the mamners of the Goverrng #0dy and acproprate approval to the
cantinuation of a person appuinted as a member of the Guwerming 422y

apainst a casual vacandy,

S. Gaverning Body:

Compasition. The Governing Body of the soriety shall consist of a tatal of 10

Ofice hearers and BMembiers 25 undoer
. President
1. Vice-fresusient
. Ceneral Secretary JSecretary
IV, laint Secretary
V.o lreasurer
VI Fiws Execelivs Members incleding co-option of any lonorarg Membe! by

the- Gavetning Body.

)

.

24 Flection of the Governing Body:

L Tne term of the Governing Jody gzl Be trree yesrs ham the date of

cavel of ity slection oy the Qistrit Regietrs
jeciare tro Schedule of Electiony ard agpoint the

At
1L 1o Goeeitorg body wilis
v for conduzt of electiorns and notify!disploy A iist <f

membesy of the Geaeral Neeting for conduct of the elections. The
Governing Bagy shall 3150 send nolices for holdry eowctiony of the
Geverning Bosy 1o 2l the members, comveying the Sale, time & the
ranaer The infarmaetion wort. holding of @ection for the Governing Rody
ch3ll alvo be sent Lo Ditncl Begistrar 1o oppoent an ahtesver if h‘ 30

Feturmng ©

sies. T

(. Anw chjrcticns qua tae s of merbers of tha Sacicty entitled to w -tn- sh‘nl\“ N
Le cecded by the Returarg Offices in consultatian with Ly el arers k\ LA
of the souiety. Hawavaer, the decisian of the Returmng U”.wr sh.;l" 203 I‘
rothe event of any dadfererce at apinion. The Ratum n ‘Or‘z*"
wnereclter, invite nominsitions woae lled witen the per mrl prevL\,
the Seneduate nf electizns, soruting, and withidrawal ol r-omur\q‘ s, il any,
fon e ection ol e oflice bearers and the eeetutive members of e

Governin T Aoy, i

Treasur

(:f.}""rrv AN~

Secretapy
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o The Returming OF corwil display 2 list of the cuntesting members nn the

notice board af the socisty. Tre returmng offizer wil conduct the elaction
on tne nothed date. Tre membere el g bie te vote will be ailiwad to cast
TReir vt i person, and wherever disputed, -;th/;vl’_‘»du-';l'.l-:.\ll ol the identiny
card issued by the socwty.
VL Adter clasing, Baurs un the date of the pall, the raturning officer wili deciare
tre results ana constitele the Govern ng Body of the Sotety Anot af the
eleltea vllice-bearers ang the saacutive membears ol ths Governing 8sdy,
duly sipned by the Raturping Officer, will b filed awith District Asgiserar
within 30 days, who chall accorg Ris approval of the seme uzon Ris
satisfacthion
VL TR offoe bearers of the Society shall not be entitled 4o any remuneranion

for renderioe sergces Lo the saciely.

]

3y Filling of any Casual Vacancy on the Govarnirg Rody -

Ay varaney atising, ¢n actcurt of resignaton or geath of any member of the
Governing 2oay of bar amy other reasa, way be Hled up by the Governing Bady,
it enursa, feom amengst the mambers ol the general Moty ar achoc Zaues il
the boldo, of nest Annuz! Geaeral Mectng of the Soaaty Such sdnos memsers
ol the Goverrng Bty ghall cazee to oo & membes of the Guverrmg 2ody on the

ot

Hale of the naxt Anegal General Mectieg f v aapo rtmert i sporoverd in

ter d@oraal Senesal Meztnn by a majerity vots for e bslince term cf tha
Sowernirg 80y

45 Meetings of the Gaverning Body -

3l Ine Nreurg of the Govaomng &

Cwill be neld as snd when ragquires,
Fowewer, te Governag Bady sha’l mect a1 least gace in evary uarer and
theee will 22 munmum four mactings of she Governing Bedy in 3 financiat
yiar

2 A desr natice of taree days of ewvery such ‘n»::é'.‘"; will Be given by tne

Srerels

oy uf the Gusarang Body to the office tearess and members befuse

the dobe sppointed fae the mecting, Howesar, the Ge verning Boty may mest
al shortee rative, swhereeer soorequired, with the ronsent gf at 1Basy fifty
raczantotire mamberg,

P

&

The quereem of tne meanrgs of the Governing 2ady sha'l ba a1 izact 0%t
. < X

the tota’ members of the Governing Baay, subjeet te a l'ljinf'ﬁ'urrr cf—.s,f:'\\\

EITIZers 10 CEE QUOTLM IS R9l presens. the merting shal ba mlou o od
arctber date for which a proper actice snal! b sped. e ,1|’§'n‘5,=,.5 o

4 oy »” ol Pl * - - n H { .
L 4 S JIJ]'.....HH'J Mieting, 502l W manmsan ol Z“"-TEK"“I'H\!,"I'I"I- -\i‘)
fusrenie quorum for the adjouraed meet g \ o\ \ f

ol The procsedongs, of every meeliry of the Coverning oy
e pruceedings Lok separately mantaires fur inig ¥
shall be ¢ gre) By the Chairman of tee meeting @nd the Secrotar ¢t th

T i aecretary gl the
are nat available o Sign the

) Secret @

Spo ub Salhawa s

Prois -y ek

¥ owill l’_\g\'\fg-?";c-"i | in

SOCEY N Cask th Chafman of the Sacistary
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4 mirutes, thases wi'l be signad by any Twa mems
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are present in the meeting as

may ke authonized by the Gowerning hody.
o) The minutes af every meetirg of the Gowerning, Body will be placed for

Lo

afirmation in the succeed g maeting of the Gover ning body

8y Powors, Functions & Duties of the Gaverning Body-

ay i

the Saciety end shall wors in the nastint
b empowered (o ceploy the funds
obisltwes.

b} The Gaverning Body will he competeat t
movatte and immovatie, on free-na

)

a)

=)

£]

g1 To aumadnze catain functions @2

&) Powers, Funclinns

he Governing Body will be rasponsible for zthieving the aims & oljectives of
rorpsl of the Secety, fur werich it chall
¢ & assets cf the seciety for the stated

4 rase funds and purchase orop2rly,
cird o lease botis in its name, as docided
‘:'1‘ it

the Goverring Body shall have immcvable propertics 372

: s = o S |
yod tharn el LE

fult charge of 2l

maveable gsiets belonging 12 of wpsted i the LOLICTY -
arsidars aporopnete sytiect 1o the overall

managed insuch & manner 35 it C
co-tret ang directions of the Gen2ral lady,
oorwes

o5 of the Sooiety and it shall Te

aspropaate in the hesl nt2resli
4ithe propestas on sehat of

¥

The Goverring Body thall be compatent % { tha funds 0 tha manaer "

coanniders
comg
thie Socioty i the manaer decided.

=l Lo barroay OF morige e or rypothelss

T const ute venous standing of sdhoc Committees for fasking alter such
o znigned rom tima 1o Lirme

FurL T ONS ay TEY
sepyesan for prgagrment of repular of part-time employees af tha

accounting, end other Funclians in 3

TQ cres
Goniely 12 took after 1he secrelanial,
areg o FIATNET

ceoaing, secunty, and sirrnilar other

2
raiAterance sobwities of the soticty.

0

£ Dutics of individezl members af Governing Bogy-

} President:

al 1o presce ower sl tha mreEtnps
Governizg Gady and regulate the praceedings of such meeting

g} To do atlsuch acts, deeds and taings as may de authuriced
Genersl Budy angfor the Goverring, Body fromtime Ly Ume )

¢) Toaltve or disalow discussion &n any matter whngh {‘s‘"hnt iﬂ.f*?
e Egend, ‘\\\ ‘ \

¢) Toensure proper & ransparent lunchioming of the 50’\1‘\.&;7*\"“ s
Gody ) !I' ?"fff.‘mg 7

e ;o ersure et complance of the provisions ot the ;“—M"‘a%&
Legistrati spul a ciet 5 ‘
'h;}“? “"dir: and Fegulation of Sotieties Avt, 2012 ana the rules made

Secr . \

Lo ' 5 Nlal} <
Sports Club Salhawas Porty Club salhawas

o Spirne
W Treasysar
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)y To suporvise and guide the cverall activities! achisvement of aims &
objectives of the Society,

B} As a First Agpallate uncer Right to ?nformqlio.r‘ Act 2009 as par order
ol Han'b'e Puniab ard Karyana High Coutt Chandigach in CWP Mo
Y167 0F 20019 in the case of Sataswati Welfare Association Gurugram
Vs Fraceep Kumar Rapia ans others

i

[ii) Vice-President;

ab T assstthe Presidentin carrying vut Bis duties.

b} v absence of the Prowdent, to act on nis behal and gerform all
duties and ecercise all the powers of the President.

¢] Te doal such acts, deeds, and things, as may be autkorized by tha
Gowvarming Boay

{iil) Genarzl Secretary:

al Toconsucl, arganice, SUPRTVISE il maraae al the q‘fsli"‘- b thre Ei’J{‘i"":',-' E ated
doal! such acts end perform ali seon duties for the working of tha Satiaty as .
Nay Be SSIERed by the President/Coverini Burly.
bl Torecawe Scrutinizz and glace sppheaticns far membersnop of 2 Sotiety
. pelore the Gowesting Bogy znd te 2ater the names of the prember, i
auprved o ane repiies of members under S5 inibizls sl to intmate e
memiers ahoul the same and issee cdenting cardy o tha members o
ad-nit
o To rhnvens meelings of ks Gereral Oody/Gowermma £ady with tre consent

1

of the Fresscont and sere prager antizes 35 orescnibied yacar thaga By Lawe,

di Tgattend at e meetingy of 172 Genersl Body and the Soverring Boay and
33831 the Prosidert 10 conduchieg the meslngs and rocerd o ceadings 0t all
tha s nings

e} To presare 3tnual teport of e Society and plaze 10 balgre the Governiag
Jody shung with audted annwal accounts of te Sudiety, for aparoval i placa
e same tefore the Geaerzl Body in the Arnual Gererzl p rating,

o Tokers ar preserse e reccids of the So ity Coverning Gody,

g 7o belp ardd acect the Peasident e looking slter te complete affsirs of the

SoCaty 2ns N allainieg 3 ms & ol ety of e Sotiely,

h 1 ensure timely Aleg af all statutory returesf dacurpents in the ollice of (o

Doevract Bepistear antd sue s ol by 42TnCNlRS 25 Nay be Prescritied dnder thye \\‘-?;\

Maryers Regtranan and RBopulatian o) Socicties ALt 2012 3an the 't '\

rade e gndey (. 17 o |

T4 b , . ¢ vardis {Bal! \ \ Y
0 Tu betie custondian for s e custady ot comman seql of the sotiety aiy j /

. . W\ 7
tha sime, whareyer required, as per the authesation ¢l 1re Governiig
By

[ = ' =
b 'f'" tansul conesgondence on belait of the Sntiety) GQ'J("rlll!'ﬁ Baay ang v
YEn etiees and pagens gy betralf and o gnsure thet a) st

atutory registe
990 12L01ds aie popeily be Bhitns

LN 1Maintaiie|
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k) Toprepare nefore annauncing el the date of election and the Annuzl Genersl
Menting, tha list off all the mambers eligible 1o vete, duly updated and t¢
place it before the Governing Body. .

I} Act as the cverall in-charge of the agministiation and sxecution of all the

programmes ai the Secietyf actudmg tinancial @ffars an behalf of the
Governng  Body  incuding aeation of pusts, fwation of  salaries!
rommuneration) allowances etg, mase appuintmentsf ergagement of stafl,

make purchases and Jo all other such things as mmay be necessary 0 the

fustherance of the aims R objects of the Sacety in accordance with the
delegations by the Governing Rody from tme 1o time and where no such
delegation s speafically mads, in cansultation with the President of the

Soiety.

{1v) Joint Secretany:

5 . - ' rroa b M2 = Cnris in carrying oul Dk
3) To assist the General Secretary) Secretary of the Socizty In carmying au h

tunct

ans and dutias;

B) Todscharge the functons and duties of the Secr
tha Suciety in s absenca to the extent fusnarlsed wy the GOYErming Doacdy, _

dutios and exorrise such powers 35 m ay be .

, of 112 Sociaty from time 10

o L8

- = - i
Genaral Secretary) Secrelary Ul

¢] Tolexs after such functions sl

assigned 3nd feegated by the Gowerning B0

Tirmee.

fwd Treasurer

v of #ll financial transactions of e Society 2nd of gl the

al To srEp alLoun
1 mgintan recosds ol

s of maney receved and soent by the Soiety ¢
rocoints and expensss TNy surh matters, and of zanets, credits ang

hiapelities
b) To pet the accounts of the Sodery auditsd by the chartered accountant

appRointed Ty the Covorning Body 3t the close at e faancial year, every

yar.

Vorm susmit te the Governing Bady tareugh General Secratary/Secretary, the
sudited anausl accounts of the Socaty, at least ane manth Zricr to the date
of gragal general meeting

d] Tooact as the peerel! custodian cf atf e vooks af areounts of tre society,

fnancsl sratements, (eceipl

T, anpomie vauchers, Bans pass tonks &

riegae buoks, C3Em ol

7y Cessaticn of members of the Goverring Bedy. An ('zif|£(=-tx~f$rg-:." g¢ R
member of the Gouerning ody stall cease ta be an olfice beater of § f '} 5
\\ \ 4 1

frarndaer,

,//
-

] - l . ool N0 g " “f
b’ I e CEAsEs 10 tﬂ.’ d merrber I” ALCOTTANCe W "l Wb -Il‘u.\l' '.1 li Ot {'dust“a (}f '
L
”'v' ot Ily' I PR

3] Uporoeutmisvion & scceptanca of kis iesgoation

o e s emayed by o resolhtion passed o the meeting ol the Genaral fod
] ] R dy.

Seseelar T )
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President v
secretapyy

N Treasy,, -




I Exclusions from the Employment of 3 Satiety:

3] Nomember uf the Saciely shallbe m ful-tirrep o
bl Ny depandant ar tam

Members o the @

rployment of the §a Ciedy

Fmember of tluse 1eatiyve of the offiop

averning oo
Saciety auring their term,

¢ Every offica.hesrer
declaration

tebative.

Learers gnd
v sl ne Cngaded as oan amplayvee of the

ond membsr cof e Goderming Budy shall make F
NoLase any s

SUCL N the emplayment of s SOCETY 15 cloee

9} Amendments in the Memorandum of Association, By Laws, Name of the

Seciety, ete. Any amzandment o

the Memaransum of Assaciation and By
Laws:, ar Cnange of Marne, amalpgamztion or divisign of I2e Sacioty will be
donz anly wth the approval ¢f the Gunersl Pacy by way of 3 special
resatulion Tha ne mation ol any sucb smardment or change

Al Wik
at=2sied Copy ol yepe temdvite dogumentn, shall bee fled in the ctfice the
rar by tha Ganaral secr

b prescrives yrder tho kar

Dintni Qerpisy Etar ! Secrztary withio sisl time a5 ay
yara Registration and Azzulation of Sucirre: AT,
2012 and the rules maaa hereender.

1 anagement of Assets an Funds of thre Sacicty

B The Sources of intnme ef the saciaty will inclida feceipts on account of,
: subsrriztion, rant from BrOpetyd aseats, intaress
cunsailation (e, thinatian;, ofte. zrams, e Tha

sartterm laane
sehedaizd banks on iMeregs o

L tehaa only fur zorchave of

WEMZ2SIE tee, Jopgy

eIty Canoalhe rgive
furrds thrcoph irtenes frer

from it Mmerntses or from
an from the “thedy'z3 banky an INT2rast il
Freent ol caaital gssat yny not far meeting

ENY FELUMMINE Tevenur vapendisyrs Liderany Cirturelancos,
b)Y The Govern "8 Judy will prepare ol SPRMOVE o annug) bicast af the
SCTiEty on the Basiy o 13 ectmated jncmma

#oand the gepitag A

oftna litnenc:a Year and shali zlse |.'|«l':€ 3

ual Genera) Meetin

Fevsnge
Erperditure during tra frsp Querter

Sopr there ol before the Goeorg Loty inits arp fofer

el asing,

o The d3n¢ accaunty of the Sucizny will be [Nty aperated by o Zh membpey,
altice bearers 35 MiEy be zecyfed try the '.‘3:-',f_-rn'll.wgp!:-ud:::; .:».:rh iy

d) Allaceets and fung, wiit belong te 1y STty ana yesy |

€] Sl teceply and Lapirente ol the Sudicty 5oy M
fretrurments {e. LY pay Qrzee) Chesur) Barl
fPeeIpl v rds the e bersnig Fegs aing g
memrbers,

LI time~
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11} Accounts of the Saociety:

3 The Treasurer of the Socety will be
rrpar e N i =
PrupeEr Sooks of accounts e, £ash Bous, ledger ol a5 required under th

nTome Taw Jaws andfor any otrer author by oncluzing the nstilute -f
Chantered Acccuntants of Indi

responsible for keemng 404 m.aivl.-zining

13, At s Hegistered Officn wath recpert t9 all
ms af maney recoved znd avpended By the Sariery and the ageats and
Lian ey ¢f the (Fll IT

b) e neoks of azcounts of the Suciety shall ke open to napection dusing the

Lusiness hours by the Registrar Genera!, Apgistrar, District Registrar, o any
atficer suthorized by them and by any member of the S

¢} The annual accounty ¢f tha wnciaty wll be signed by any two suthcrized
effice bearers ob e Socety

d) The Gowerning Bozy will appaint 2 chartersd accountant, wha chall aat be 3

memier of the G-:vernin- body or family member Gl any member of the
Coverning 3edy, 1or auditing the acceunts and | ling 0! irvome tax raturn of
the society tor each financial year, at such remuncrabon as My b
cetermined by the Gaverning 8oy

12) Common Seal; -

. & . -J

Tre Sotiety will have & carnman seal wiich <hall be kel in safie custody
thee Geraral Secretery/Sacretary and chal be afflasd wherever it is requined in
acesndancs with ine authorizarion oy the Goeering Body |

1 ‘
.

13} Amalgamation of the Society:

T Socety mey amagamate el with any other Socety establisned with
the iZechcelars @and objects or abow ey other sedivty 1o smalzamate with imsel?
by @ Special Resciction axssed i this berslf i3 accordance with the provisions

contained in Secton 51 of the Act and rule 3% mazds Where crsor
14) Dissalulion cf the Society:
@) The Society may resolve to dissoive itself in accandanar with the provisioas

201135 11 the Azt and the rufes there undar in case bewn es dilfioult to
carry o wath the oporations of 1ha Sao Wiy, of 1Y becomes s nEclvent oréor 2

eny
ol aressing and wedvdddable reasons e -o_;f\\
b) the eeert of dosolution of the ‘l‘uu-"'

moogtIets of (ke «,qc'zy,. sl \
-]rv:;lw' orogr dl snboted smar ipsl Lhe mem Ders pf e SUD:‘T\
Ch Ity ety and 2eopArlies v

mall Be fiest usad ta hgugate any lay u ies a
ledt-cver pf"f—-nm L8215, 1F Aty ohali Ge consi !u-r"" o 'rg.(n rs!- '
St Suciety estzblisher with dentical air and | u bl U,\h, 'h\-
rl)ln"l tar for yea Terestin {he gerardl public «

lrn sl
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N Name Father -

Address Occupation  Signature
AYIR \:lml'

_ o - ) ,-“.;
I Unpet Ram Ram Chard — VIO'S Sathawas,  Farmer i

.‘ apd 4
Jhajjar- 1231440 -r’f'

CSadhe Ram VIO Nalhawas,  Farmer Vv a | 4

Thajpe- 124146 |/ 3

ta

! K tkhvinder

Singh

-t
3 Hao Singh Ajmer Singh ' VPO Salhawas,  Farmer
= = : ; 'K -I
Ihapjar- 124140 e
A1 Naresh Bhaop Stnph | VI'O Sathawas,  Tarmier ! ‘.\d -
. ' s " ¥ »
Rumar | Ihajiar- 124146 | ffi,cl,'}d; WA
i L v ~t l ol — Lo T ’-’"1 i 6
Sy Om Parkash | Mg hl b VP': ) Sallwas, | Tammer L f
l’ ~ & 4
5\“2“ ]...U]J. 124146 ‘\ AV ’) P~
& Devender Ra LnC..r {. PO Salhawes,  Farmer N
b i B A st
Singh Stngh | Jhefjar 123046 | £
! T, = Y ]
B Sunny Lristur CNPO Salhawas, Farmer L. e
Shema Shirma | fhajjar- 124126 1._.g’_.,f-".""’
J S DE— e o} P
S Hanhal Uiz [NPO Selbiwas,  Fammer £ 9y k i
.- | . [ . T e r
Chrand Jheper- 128146 l~‘|‘{'l[ [P
Oy \L_-l'd.‘-url b Nows! Simgh TV i f

VIFDY Salhaaas, Fammaer

~ o
Thagar- 124146 N R
_ | '

1
0y Sulhnge Ram [ VPO Sathawas, | T

Thapias- 123054

[*Namiyin

Hh Ja Heagaan Han S inzh VPO Sathawas,

| Jaajior- 124146

by ] a
1"'#"|Ufya
TS

fard f'_iu-

» l;\'
:rel.:;y |
/\ \&.\_-f‘

Serraran,
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~, Name
N
s Chet Ram

~

A Sunpvandes

Siah

3t Han Singh

4y Naresh Kumwar

51 Om Parkash

™~

N Ddevendes
Smgh

Py Sunmy Shanmz

Shame
P Harta! Tiharan:
Chu Hll
s RygPatsemph o Niswal Singh
iy Sckhbir [

Jay Blispwan

y S

)

. g L7
"l‘ { &

'dentify

ather

Name
Ram C hand

i

Saadhun Ram

Anmer sk

Bhoop Singh

Melhiab
Stk

Ratender
Sineh

Krishan

MNareaen

liari Simeh

By

HARIHAL
£ «u: ale

st ¢
m%%ﬁ;u e g

ang tnky ¥ q,g(;s)

~
' ']

dsnt
0
cAhav st

Dre

Spoft Ciub

Sife ot

e‘?;é]’ Ly L’ﬂcé

VO S

Addruess

VIO Sathawas.,
Jhajjar- 124146
VPO Sathawas,
Jhayar- 124046

o Sulhawas,

Jhagrar- 124146

' VPO Sathawes,

Thayar- 129146

VPO Salhawas.,

Thagjar- 122146

thawas,

Jhegjar- 1224140

TR0 5;’.“:&'-\ as.
124146

Thajiar

VPO Salnawas,
thaijar 124146
PO Salhawas,

Jagiar- 124146

TVPO Salhawas,

L ] ]
124190

Jhitjjar-

"Ercmr‘i‘
‘\& T
Spants s Club S8lnawas

Serrerary

Cccupation Designation  Signatore

B A g |

) e
Fanner Presrdem J :
e
"
Farmer Vice
st L nind '- . N\ L.
ErEsNIGEN =~} ".’I ;1’/
- e n e
Farmer Secretzr
A )| .
- — f
Farmer Joing r AL
- X PR LY R P
Secretar T
Farmet I resesurer (o
SRR
Iarmer Expoune
Member =
.
Farmee Executive Iy
Member Ly
e
i B .,
Farmer Faccunve I
Al
Nernter Ve
SR
= ~ S R N
Famner Cxecutive = )
Sember ‘ i) Yo
bFanmner Laecune i Ll
Moember AT
barmer Laccutine -
Membser Dk

Treagurer -

-L 'y, S
& ‘}-\.-‘ N

PRTLToL Sathawas

Trazgurap
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